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‘ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
' - . NEW DELHI C o

OA/%MG&? No. 2722 1996
Shri R.N.Mukharjes S/Shrl V.P.,Sharma/A. K.Bharduag

APPLICANT(S) . ' : ' COUNSFL
- VERSUS
U o0 .’ I, & Drse. _ . v ;
RESPONDENT(S) COUNSEL
Date J  Office Report | . Orders

26012490, .

Filing No.2765 dt.26412.20

| Appl;cant thraugh Shrl A KeBhardwaj, Counsel.

- | 4- - Heard the learnad Goounssl far the

applicant.. Issue notice to.the respondsnts

Py
.

“on admission and interim relief, returnable
ﬁn”8;1;91. .in éhe maanuhile, respondents ars
"restralnad from evicting the applicant from
'quarter Nﬁ??%ﬁﬁ Netajl Nagar, New Delhi,
'subJect to his llabillty to pay licence faee

etc., as per.rules. Issue dasti.
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.ﬁ\ﬁ; - : ( D.5.0BEROT ) "7 { D.K.CHAKRAVORTY )
~ : NEMBER(J) , MEMBER (A)
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g=1=9% mﬂ%,zﬁgz/QO
 Applicant threugh Shri A.K.Bharduaj,
CGUFI.J&,J. 3

None Fer the respondsnts, -

Learned counsel fer the aprl1uunt .
states that the respendents have been sorved
dasti. He undertakes tg file an affidavit
in préaf~mf s@fgica in the registry in the
course sf teday. |

RUSpendcnt' may fila ceunter within
F(LL weeks and the “applicant his rejcinder,
if any, within twe weeks thHercafter. List
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‘ 1l \§;§?\s§§9 S?\ég Ffer further directiens en-18.3.S1., Interim .
i S N A§¥5 A erder already psssed will centinue tills
| Eg\ <& Lo | then. | | | o |
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s . D.K.CHAKRAVBRTY) ( P.KLKARTHA)
‘C/ , " MEMBER o VICE CHAIRMAN
- ' B.1,.91 . 8.1.91 '
18430910 -
. Present: Shri A.K.Bhardwaj, Counsel for
: the applicant. o .
Shri P.,P.Khurana, Counszl for
the respandents. o
Y Thé iéarnad cbunsai for the
! applicant doeslnot'uiéh to pursue the.
" the presénf case, The application@y
o is, therefors, dismissed as uithdraun.
o (D.Kithaknﬁﬁoﬁtf) (P.K. Kartha)
: ., Member: (A) . Vice Chairman ' '
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